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FINAL ORDER No. A/31279/2018

[Order per: M.V. Ravindran]

This appeal is directed against Order-in-Original No. 14 to

16/2009 (C.Ex) dated 31.08.2009.

2. Heard both sides and perused the records.

3. This Order-in-Original was contested by the

appellant/assessee company in appeal No. E/314, 315,316/2010

against the demand of the Central Excise duty for improper availment
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of benefit of Notification No. 04/2007. This allegation and the
confirmation of the demands was contested by the appellant company
in many matters and all these were bunch matters and disposed of
together by Final Order No. A/30074-30087/2018 dated 30.01.2018.
In appeal No. E/288/2010 (this appeal) was not connected and listed
for disposal by the order dated 30.01.2018. The Bench has held that
the no duty liability arises on the company and accordingly, set aside
the demands so raised for which would have been no penalty
imposable on the company as well as individuals. The appeal is
allowed.

(Order pronounced and dictated in open court)

P. VENKATA SUBBA RAO M.V. RAVINDRAN
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Lakshmi....



